CENTRAL ADMINISTRATIVE TRIBUNGL
FRINCIPAL BENCH N
NEW DELHI
LR MNOL dnS1eeT I
Oud, NO, 104571991

Wadnesday, this the 12th March, 1997.
HONPBLE SHRI JUSTICE K. M. AEARWASL , CHAIRMAN
MHON"BLE SHRT N. SaHU, MEMBER (&)

Jagroop Singh S0 Shri Shiv Singh,

FADOVI Tl age
Distt. aligarh (UP).

LBy Shri 8. L. dadhok for Shri B. $. Mainee, advocate )
TWBPSUS T

1. Shrl Lalit Kumar Sinha,
General Managesr,
North Eastern :allmay
Gorakhpur (R,

Z. Shrl 3. K. Chapira,
Divigiconal Railway dManager,
Noirth Eastern Rallway,
"Tratnagar (UPY. .. Respondents

( By Shri P. S, Mahendru,  advocats )
n

Shri Justice K. M. Adarwal -

spondants

Contempt notices were Issued against the ri

ke

for non-compliance with  the order of the Tribunal dates

19,000 1995 in
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By that ordar
respondants wears  dirscted to reinstates the agplicant  1in
service and Lo pay him full backwages for the period he

was kaeplh  out

~yice oo his aufrni thing a cerbificats

Lhat he  has ook baso mplwygo during the pariod

@

inoguestion (emphasis supplied). The learnad counsal for

respondents produced before us s copy of office order No.

L&HE0 dated  BLELL99T issued by the Morth Eastern  Fallwaw,
and submitted that reinstatenant and posting  order has

besn Lssuscd  in fTavour  of  tha  applicant. ‘He  fdrithe

the direction of the Teibumal in 0.




7
S. No 104571991 the backwages are Lo be paid to bhe
1

petitioner  on his submitting the certificate that he ha

not bean profitably  emploved during the  period in

has not bsen f
1tois supposad to be filed when the applicant joins  his
dutiess in pursuance of

the posting order aforssaid.

Z. Learned  counssel for the petiticnsr wanted time to

pats pw11tJunmr had recsived the posting

@
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with the order of posting made and

The assurance given that on his joining and submitting the
id certificats he  would gat his  full backwagss .

to giveg time  Tor

ascertaining  the said facts from the petitionsr. If if
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turns oull That the posting order is a fa orasr just  to

frustrate thess proosedings or tThe assurance made aboutl

i wrong, a serious viaew of the matter may be
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taken, baaquently brought to the notice of the
Tribunal . We  ars  confidant that no  authority of  the
Gowvarnmant would go to the sxtent of filing any such fake

ordzr or maks falss statasment ag to pavment or othesrwise

of backwages.

. Learned counsal  for the petitioner at »Lthis stage
submitted that generally such orders are produced but not
issuad or served on the employvess. We find no basis for
such a statement, particularly when thes mﬁdar shows  bthat
coples  have been directed to e Issusd to wvarious

authorities and the patitionser also. Any way, to ward of f
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ofF hhe

b, e omay obtain a

Lo duty oat Lal Muan Station and if 1t o oo

allowsd to join

at Lal Muan.

Elgiste:
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Chadrman
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